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-so far .. othB t:.1IDb an conc:em-
ad, the Baroda..JImk Ma .aI8o a ... 
with it -aDd the adler a.ks are a1ao 
cClDllillleliac the aJlPlicatiOna with them 
as per the .,'t+!ines .1Yen. 

SHRl P. BAJAGOPAL NAIDU: 
What al'e the eonctitiOU8 of re-sche-
dUlinI the payment of loans? 

SHRI KAGANBJlAI BAROT: 60 
far as this area is concerned, the 
Reserve Bank's guidelinse pro"lde 
some facilities as i.n natural calama-
ties. 

There is a cell w bcih examines the 
cases of people affected by natural 
calamitIes, or who bave lost their 
lives and property or who sustained 
personal injuries. The cell examines 
the bona fides of tb.e cases, and then 
the applications wIll be forwarded to 
us. Thus, facUities at DR! interest 
etc. are ,iven. 

So far as re-scheduling of repay-
ments is concerned. we have been re-
ceiving different kinds of applications. 
An Association has recently come 
and said that because bank operations 
c:ould not take place, the penaltY 
claUSe should be waived and certain 
facilities should be given. This re-
quest haa been received only a week 
hadt and thIs is beilll consiaered. 

&iIIU KAWAi. KISHOB£ SHARMA: 
.... repJ,piJw to -Put {j) of the q....... the JtiNater hu said that 
"idi .. 11wve been ..... for re-
ac1Ie .... in the:Moratlabad ~  

YIw I JJrnew from tbe Minister whe-
ther in those districts or in those 
~  partkular'l¥ I am referring to 
R1Uasthan-wbere there are natural 
ealamitiea whether the instructions 
have been issued? 

SHRI SPEAIC!!R: This does not fall 
within the purview of the question. 

~ NAWAL KISHORE 
SIlA'RMA: This has arisen out of the 
...... which has been given. The 
Miiais\Ir says that in the case of 

natuna! ealamities aw:h .uideliae8 .. 
issued. 'lherefore this question a ..... 
Were such .8QideliDes issued in the 
drougbt-d.'ectecl areas of Rajaatban 
as well as Tamilnadu, Andhra Pra-
desh, Karnataka and other parts of 
India and if they were not iuu.ed, 
would the Minister assure the .HtMme 
that such guideliftes would be is$ued? 

smu MAGANBHAI BAROT: '1'here 
are standing instructions on the wb-
ject. 

Gold Auetion COIIIIII1ttee Report 

+ 
*458. SHRI B. V. DESAI: 

SHRI CHITTA BASU: 

Will the Minister Of FINANCE be 
pleaseci to lay a statement showing: 

(a) whether the GovemD"ent have 
rE:'Ceived the report of the Committee 
that probed the gold auctIon during 
the Janata rule; 

(b) if so, what are the maID re-
commendatIons of the Committee; 

(c) whether Government have 
r:xamined its recommendations; 

(d) what steps are being taken to 
Implement them; 

(e) whether GoverDment have alae 
a list Of t ~  aDd 

(f) whE:'ther the same will also be 
placed before the House? 

'.l'B tmf.ISTBR dl'Si'A'l'B IN ftlW 
MlMISTR't' ()F ""AM'C!! (S1I1ItI 
SAWAlSMGlf SISODlA): (a) to 

(f). A Stltemat is laid on the 
Table of tile HoWIe. 

(a) to (d). The Report of Shri 
K. R. Puri, who was appointed by 
the GOVE:'mment of India to examine 
the various policy and procedu.ral as-
pects relatina to the sale of gold by • 
auctioos in 19'18 helel on Government 
account bas been received recently. 
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Copies of. the Report have been 
placed in the Parliament Library for 
perusal of the Hon'ble Members. The 
Report is under the examination of 
the Government. 

(e) and (f). Lists containing 
names and addresses of successful 
bidders, quantity of gold sold and the 
pricE:'S at which ~ was sold were 
published by the Reserve Bank of 
India in their Notice Board at the 
end of each auction. Copies of all 
these lists had been placed in the 
Parliament Library' on 24-7 -1973, 
1-8-1978 23-10-1978 and 4.11.1978 
for perusal of the Hon'ble Members. 

SHRI B. V. DESAI: Sir, the much 
awaited report of Puri Committee has 
been received and they have indica-
ted the former Prime Minister and 
the Finance Minister in connection 
with the scandalous way in which 
gold sales were made during 1978, 
under which .... 

AN HON. MEMBER: Janata Party 
was the sole party to the I gold auc-
tion. 

SHRI B. V. DESAI: ... under which 
only a few multi-m.ilIioonaires and 
bullion merchants in Bombay were 
allowed to corner the entire gold. 
In view of this, may I know from the 
Hon. Finance Minister, what are the 
main observations and recommenda-
tions of the Purl Committee and what 
action the Government WOULd like to 
take on that? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): Sir, 
the report of th£1 Purl Committee has 
been received. Certain unauthorised 
versions started leaking out and, 
therefore, I thought it necessary to 
place it immediately in the library. 
(I," terruptions) 

It is your habit. What am I to 
do? Even when we do right things, 
we are criticised I I shan place the 
-report on the Table of the HOUse in 
a form.n.l way, getting all the copies 
printe4 'lnd taking necessary action. 

The' Government have coDStituted a 
Cabinet Group consisting Of Sbrl 
P. V. Narasimha Bao, Minister for 
Foreign Affairs, and my esteemed 
friend Mr. Pranab Mukherjee and 
the Law Minister and myself to 
examille' the matters. I do not think 
Government should commit themsel-
ves without a thorough examination 
and, therefore, after examining it, I 
will place the report as we'll as the 
conclusions of the Government. 

I would appeal to my Hon. friends 
not to put many questions on this. 
Of course, if you want to get wrong 
answers, I have no objection. I am 
only trying to help you ... 

MR. SPEAKER: One' thing must 
be clear. I will not allow even Mr. 
Venkataramap my csteemE'd friend, 
to give a ~  answer. 

SHRIR.VENKATARAMAN: I am 
only trying to see that, until Gov-
ernmE:nt comes forward with its own 
conclusions On this, all sorts of sur-
mises, guesses and ~ t 3 are not 
published. 

MR. SPEAKER: Mr. Desai, are you 
still persisting? 

SHRI B. V. DESAI: No, Sir. In 
view Of the statement made by the 
hon. Finance Minister. I do not want 
to put any more question on that. 
But may I know from the hon. 
Finance Minister whether it is going 
to be only a post-mortem operation 
or the Committee which he has sug-
gested is going to do something real, 
which is very serious, in this regard? 

SHRI R. VENKATARAMAN: The 
Committee has been asked to make 
recommendations witb regard to the 
future course of action. Therefore, 
it will reeommetld the course of 
action. 

SHRI CmTrA BASU: The! prede:-
cessor Government was within its 
competence to formulate a policy on 
gold, including auction. Mr. VeDD-
taraman was sitting on tbia sill. aJ. 
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that time. He had ample opportuni-
ties to criticise that policy. After all, 
'it Was the' policy adopted by Parlia-
ment. May I know from the hone 
Minister what particular, specific or 
special reaS()Jl was found after the 
impleDlentation of that policy which 
warranted a special probe under Mr. 
Puri? Is it not a fact that it has. 

t ~  overtones? Does it not 
contain elements of political vendetta? 
Is it not a bad precedent? For exam-
ple, th4~ Special Bearer Bood Bill bas 
been passed. It will be an Act pass-
ed by Parliament. If the next Gov-
E'rnment institutes a probe against 
them that, because they had a link 
with certain black-marketee:rs in the 
country, they had allowed them to 
legalise their illegal money, would it 
be proper? Is it in consonance with 
Parliamentary practice:? May I also 
know whether the Puri Committee 
examined the former Prime Minister, 
Shri Morarji Desai? Did the Puri 
Committee also examine the former 
Finance Minister aDd were their views 
recorded? And is it not a fact that 
this Committee was formed because 
of rivalry or controversy or jealousy 
or conflict of interests between Mr. 
Puri and Mr. Patel? 

SHRI H. K. L. BHAGAT: He 
should not make insinuations against 
anybody like this. 

(Interruptions) 

MR. SPEAKER: Order please. It 
is my job to do. Why are· yOU assum-
ing my dutie:s? 

SHRI R. VENKATARAMAN: In a 
Parliamentary democracy. the acts of 
the predecessor Govemment are sub-
ject to scrutiny by the successor 
GQvernment, and it was practised by 
you to a bitter exteht. 

Be far as the pollcy fs-concel'lled, my 
hoD. friends are aware that standing 
on the other aide, I criticised it and 1 
told DI7 eateem.ed frfend. Mr. Patel, tor 
whom I ha... a great leganit that be 
would be oaUed the prodlaal SOD Of 

India by posterity. Whethtttr a policy 
is right or wrong is always subject to 
exp.mination and when my friend, Mr. 
C1i!tta Basu, asked whether my pohey 
with regard to the Bearer Bonds (lr 
the black bonds as they call it, would 
be subject to scrutiny or not, 1 kilOW 
it will be subject to scrutiny and I am 
prepared to stand by it. 

After all, what is the purpose of 
this scrutiny? Tlbat the mistakes Illtay 
not be repeated So long as it is not 
done out of malice or out of prejudice, 
the purpose of these public inqUlries is 
to.nsee that we draw lessons for 
future 

Now, one good elIect of the report ~ 

that nobody will now think ot selling .. 
gold or silver. I myself have been 
benefited by public criticism and 
parliamentary criticism because there 
has been a lot of pressure to sell sliver 
and export silver by interested parties 
-the Bullion Exchange and everybody 
-and I always used to tell them. 'Look 
at the fate of those who sold gold. 
Don't put me into the same position.' 

There is nothing wrong 

MR. SPEAKER: Wise men always 
learn. 

SHRI R. VENKATARAMAN: There-
fore, it is good that some of t ~  

things are really examined and then 
SQme lessons drawn for the future. 

Then, my hone friend asked the 
question as to what warranted the 
probe. I have already replieu. l.·he 
matter was raised i':.'l this House and a 
large number of people wanted to know 
all the details about it. Sir, it is much 
better that tbere is an enquiry and the 
matters are placed before Parliament 
rather than people being allowed to 
draw surmises and also tloat i"Umours 
and spread unsustained conjectures in 
respect of that. That is why the 
probe was ordered. 

Then the question was whether the 
former Prime Miinister and the FinanCe 
MiDlster were -examined. The Pun 
Committee, in my opinIon, had no 
power to do It because It was not a 
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CommlseioD oStCdnted under Use CO--
miulaal of Enquiry Act. It was only 
a Committee to &0 into the facta and 
tben bring out all tile facts. That 'lit 
why the Government have decided that 
it shoUld ~ examined by a Cabinet 
Sub-Committee ana their recommen-
dations should be put forward. 

The last question is: whether this 
inquiry is not motivated by jealousy or 
bitterness. I deny it. 'There was 00 
such motive. 

DR. SUBRAMANIAM SWAMY: 1 
draw your attentlon-first to the answer 
to the question. The question says: 
4What are the main recommendations 
of the Committee?' The answer is: 
"':Copies of the report have been placed 
in the Parliament Lilirary for the peru-
sal of the hon Members.'. Why this 
shyness in stating what the main re-
commendations 01 the Committee are-
I do not understand. The report is 
there is in Library. So many things 
are kept in the LIbrary, but when a 
question is asked. the answer should 
be given. I know why the answer bas 
oot been given Because the Govern-
ment is quite embarrassed by the fact 
that the Puri Committee found really 
nothing .•.• (Interruptions) . 

MR. SPEAKER: That is also a sur-
mise. 

DR. SUBRAMANIAM SWAMY: 1 
would like to alk the Minister. I know 
this Committee is necessary and Mr. 
Mot'arji Desai'. popularity is groWinl 
~  day .... Ufth!n'UptiOfts) I 
have no faith that this Govemment Ii 
goint to clo any prosecution because 
on the V8tdyaUngam Commission Be-
pal't for the past one year and two 
months. wtt have been asking for a de-
bate In Parl1ament and for the prosecu-
tion. of the people concemed lI)ut the 
Government has ~ t done it. I know 
that OD the Purl Committee report also 
they cannot do anything. 

SHRI K. LAKKAPPA: It h9s not yet 
started. 

DR. SUBRAMANIAM SWAMY: 
Well. Mr. La!tkappa, I should also have 
the freedom like you. 

M!R.. SPEA.KIB You are haviRl.' ..... 
Plea. ask )'Our question. 

DR. SUBRAMANIAM SWAMY: au. 
I would like to know fmm the 'Mitdater 
in view of the fact tbat all these ~ 
should be done without any ~  

whether, before apPOinting Mr. Pliri. 
who was the ~  of the present 
Governor of the Reserve "Bank. be ~  
had a look at the Shah CommlsalRD 
Report in whiCh evidence was liven W 
the former Finance Minister. ghri 
Subrama:liam on why. Mr. Puri waS 
appointed and his qualifications. 
what necessitated the Janata G'l)vem-
ment to remOVf> him. 

SHRI K. LAKKAPPA: Whey &liould.. 
he refer to "the Shah CommiSSIon Re-
port? (Interruptions). 

MR. SPEAKER: The Finance Mlllta-
ter is here and he will reply to it 

DR. SUBRAMANIAM SWAMY' The 
Fmance Minister is a very competent 
person to reply and he is \"ery capable 
m aVOIding an answer also. Mr. Lak-
kappa, you need not ,,·orry 

I would like to kDow whether. in 
view of the fact that you saId tl\at a 
CommIssion should be appointed with-
out maUce. it was improper to appoint 
a man who was ~  by the Jauata 
Govei'mDent to examine the conduct of 
his successor. Dr. I G. Patel and wf.te-
ther. in view of the fact that in 1he 
Shah Commission, the former Financet 
Minister. Sbri Subramaniam had t~t

ed out ""at ki)id of a -per8On aad ll6w 
uncauaUfted the perlkm. Shri Purl ...a, 
it was not wro:ll for the ~ t 

Finance Minister and this Government 
to appoint a m81'l Hire Shri Purl 'to 
exatnine tile actions of the succe.emr 
Governot of the RfterVe Bank. " 

:MR. SPEAKER: By that they will 
not be able to go against the previouS 
one. 

SHRI R. VENKATARAMAN: 'rbls is 
the answer whiCh my esteel1led celle-
ague, Shrl Slsodia, Kave In ~t 

with regard to a question relatlQS ~ 
Mr. Purl. Sbri Puri bad 80udlt l'ettre-
meot from the post of the Governor 
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...... Reserve .... of lD.dia on 2nd 

..,., 197'1. Sllri Purl did. DOt .... 0 
8D7 reasons for teekln, retirement. 
His request for retirement was accept-
ed: 
Therefore, the statement which my 
esteemed friend makes that he was re-
moved is totally incorrect. Well, he 
nqW wants to take tile responslb1Uty 
'tor his retirement as due to something 

~h  he inri Surreptitiously done. 
Tbeie are all things which are not 
porne oift by the recoifts which I have. 
He may take the credit for it but 
they are not bome out by the facts 
whiCh I have is wrong to attribute the 
motive. He has done his jOb. He has 
presented his report. It is for the 
House to look into it and then come to 
conclusion on what the facts are. 

MR. SPEAKER: Mr. Lakkappa. 
Matching it ma!th. 
SURI K. LAKKAPPA: Mr. Speaker, 
Sir, Shri Chitta Basu put a question. 

MR. SPfEAKER: He has already re-
pHed. 

SHRI K. LAKKAPPA: No. The 
previous action is scrutinised by the Go-

~ t  He also quoted something 
about the Bearer BQIld schemes and all 
these tbings. I want to know whether 
it II a fact that the hon. Finance Minis-
ter ~  if there was any Parliament 
Act or a cabinet decision ~  

goid sale. Is it not a fact that jt is only 
the coteries of people, the fonner Fi-
!:lance Minister and the then Prime Mi-
niaJer ~  ~  responsible for comer-
lng the entire gold. I had put that 
qIJfIJIlti.on and Sanjay also put it. You 
~ it. It was an the basis of that 
~  that an enquiry was ordered. 
'" .1 • 

Therefore, I would like to know whe-
ther on the basis ot the Puri Commit-
tee J.'!eport there are certain aspersicr:ls 
m.de .,.mst the previous Finance Mi. 
nt.ter and the former Prime Minister 
for lanorina the rule and regulations 
of tile Reserve Bank of India and the 
gold was cornered. I want to mow 
w!aellber these things are also to be 
.. into and scrutiniled by the sub-
ConImiUee wJdch Is ,Olng to be formed 
to exanllne this. (lnteorruptian.) 

SUlU R. VENKATAB.t\.MAN: Sir • 
tbe P\lri Committee report bas drawn 
atteQti9D to the fact that the 4eciaion 
to coaduct loid auctions waa not talc.en 
by U1e Cabinet at a meetiD8 for tbis 
purpose. The Puri Committee had a18o. 
stated that a C.C.P.A. meetin.-1,I8uallY 
the cabinet meeting of the Political Af-
fairs Committee meets and takes a 
decision-of this kind was also not 
called. At the same time I must aay 
in fairness that this matter was taken 
to the Cabinet before the Budaet was 
presented and it was part of the 
Budget proposa4J. Both these things 
are recorded in the Puri Committee 
Report. As I side we will have to go 
into all these things. 

PROF. MADHU DANDAVATE: Sir. 
I want to raise a procedural point. The 
hoD. Minister had referred to what 
happened in the Cabinet prior to the 
Budget. Is it fair for any Minister to 
refer to what happened in the Cabinet? 
Please give your ruling. 

SHRI R. VENKATARAMAN: I did 
not refer to anything which happened 
in the Cabinet. I said that the Puri 
Committee has said that this matter 
was not taken to the Cabinet lor a de-
cision for this purpose. I also saUl that 
this was not taken to the Cabinet Com-
mittee cn Political Affairs which is the 
usual practice. On the contrary it was 
taken as part of the budget proposals. 
Where did I say anything about the 
Cabinet decision? 

SHRI NIREN GHOSH: Sir, there-was 
a Shah Commission of Inquiry. It was 
a Public Commission of Inquiry and 
for a long period evidence was taken. 
Then the'Report of the CommisSion Was 
submitted. Then certain thin,. foBoo-
wed from that Commission of Inquiry. 
The present Government simply quash-
ed those proceedings and bas with-
drawn the Shah Commission Report. 
Now. instead of havin. a Commission 
of Inquiry under the CommIssion ot 
Inquiry Act we had only one man com-
mittee. Sbce this Purl Committee Be-
port seems to be under cloud It Is 
strange that already a Cabinet sub-
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'Comittee has been made to go into it. I 
would like to know wbether a Com-
mislon of Inquiry will be set up on 
this question and Shri Morarji Desai 
and Shri 1. G. Patel win be called be-
fore it and given a chance to pUt the 
whole thi:lg straight. 

SlUU R. VENKATARAMAN: I did 
not understand the question. Does the 
hone Member want a Commission of In-
quiry on it? If that is the demand from 
the Opposition ... 

SOME HON. MEMBERS: That is 
the demand. 

SHRI R. VENKATARAMAN: If that 
is the demand from all sides. I am. 
prepared to convey it to the Prime Mi-

nister. 

DR. SUBRAMANIAM SWAMY: You 
appoint a Commission of Inquiry just 
now. But I know you will not do it. 

SHRI R. VENKATARAMAN: There 
are all bravadoes. 

PROF. N. G. RANGA: We do not 
want to repeat your blunders. 

SHRI R. VENKATARAMAN: I can 
assure the hone Member that if the 
Cabinet sub-committee after going 
through these records in its wisdom 
thbks that the Commission of Inquiry 
is warranted then it will not shirk 
from doing it. 

MR. SPEAKE.R: Q. No. 461. I have 
called next question. Nothing will go 
00. record. (InterTuptions)·· 

Export of Himachal and Kashmir 
Apples 

*461. SHRI JITENDRA PRASAD: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government are encou'" 
raging the export of Himachal and 
Kashmir apple to foreign countries 
by providing necessary incentives in 
the form of financial assistance to the 
apple growers/exporters to meet the 

··Not recorded. 

initial expenditure for export quality 
empty apple cases and freight ~ 
upto export point; 

(b) if so, the quantity of apples ex-
ported last year and proposed to be ex-
ported during the current year; and 

(c) the particulars of incentives pro-
vided or propOsed to be provided? . 

THE MINISTER OF STAn: IN THE 
MINISTRY OF COMMERCE (Sma 
KHURSHEED ALAM KHAN): (a) 
and (c). Central Government do not 
provide any financial assistance to the 
apple growersl exporters separately 
for meeting initial expenditure for ex-
POrt quality empty apple cases and 
freight charges upto export pOint. 
However, Government provide cash 
compensatory support at the rate of 
15 per cent of the fob. value and 
Import replacement at the rate of 5 
per cent of f.o.b. value for import of 
packing material. 

(b) The total quantity of apple ex-
ported during 1-4-1979 to 31-1-1980 
was 2164 tonnes. Exports during the 
current year will depend on demand 
and supply position as it is allowed 
without any quantitative restriction. 
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SHRr KHURSHEED ALAM KHAN: 
I have already stated that 15 per ctnt 
cash compenatory allowance is giveD. 
The whole trouble about the exPort ot 
apples is this. The urface transpor-
tation charges are very high from IDdta 
to these importing countries as caaq,a. 
red to exporting countries from 'Bu1"OPi. 




